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IN THE Ce>lTRAL ADMINISTRATIUE TRIBUNAL, PRINCIPAL BEN

NEU DELHI

^ C«P« 30^94 IN Naui Delhi, dated the 23rd l*lay, 1995
0.A. No. 3286/92

HCN'BLE MR. A.U. HARIDA3AN, VICE-CHAIRflAN (U)

HflVBLE RR. S.R. ADIGE, MEMBER (A)

1»Shri Parmanand,
s/o Shri Chander Bhan,
Materials Checking Clerk,
O/o the S.S.T^E, (PS)
D.R.M. Office, Northern Railuay,
State Entry Road

2,Shri Gurcharan Singh
S/o Shri Hardit Singh

3.Shri Rameah Chand,
S/o Shri Bhaguan Dass

4,Shri Prero Chand,
S/o Shri Banka Ram,

S.Shri Siri Ran,
s/o Shri Prithvi Chand

6,Shri Uijay Pal,
S/o Shri Natha Singh

7.Shri Brij Lai
S/o Shri Daya Ram

8. Shri Karan Singh,
S/o Shri Raja Ram

9, Shri Hari Kishan,
S/o Shri Lai Chand

(3y Advocatei Shri B.L. Madhok, proxy
cpunsel for Shri B.S, Mainee) ..... APPLICANTS

VERSUS

1. Shri flasiah Uz Zaman,
General Manager,
Northern Railuay, Baroda House,
New Delhi.

2. Shri R«N. Agha,
Divisional Railway Manager,
State Entry Road,
Neu Delhi.

3. Shri B.S. Aggarual,
Chief Administrative Officer (Constn.),
Northern Railway,
Kashmeri Gate,
Delhi.

(By Advocatei Shri K.K« Patel) RESPONDENTS

ORQE.R ^ORAL^

BY HON'BLE MR. A.V. HARIDASAN. VICE-CHAIRMAN iP)

The Original Application was disposed of with the

directions to the Respondents to consider tegularising the



— z -

WUcant. by subjecting then to the „l„e.„oc.
test ee uae^Oone In Delhi Di.jaion Ann.xUM 11 Me„otandu,

^>»-hUeit.thiy^ ahd assign thee seniority t^Lg into account
the entile period of continuous officiation in service as
KCCe though on ad hoc basia uithln three eontha of the receipt
Of the order. Since the fiespcndanta did not coepiy „ith the
directions of the Tribunal the petitioner fUed the C.P. praying
that action may be initiated against the Respondents for
oontampt Of court. Notice has been issued. Shri K.K, Patel
learned counsel for the Raopondenta etataa that the Respondents
have filed a reply statement stating that the directions of the
Tribunal have beoh complied uith. »copy of the ^ No.

''-'̂ s'̂ R^leh-tati.. Of the""'•••liil th_ut the applicants have been regulated in the scale
-ted l,.o.gs

^-.hiority^^^. gecvisimial seniority Ust td<ing ^to
ac^^nt th.^. hoc - find that the directive Of
toe Tribunal have been c„pliad uid, tna^p
teamed comsel for the petitioner states that ma directims

Tribunal have not been implemented correctly and time
-T da given to him to file rejoinder, da have perused tf.
otder produced alonguith the statement md it is evipant that

2 -"^at!ad. da do not'^y^rtlon ta twi t^tfniL t a. 1^
Respondenta for contempt

court and as such this C P i r^^ jnis LP, ia dismissed. (Notice ma v. bo
-dued to the Respondents ^ discharged.

(S.fid A0IG£)


